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The Rajasthan Government Grant Act, 1961
_— [Act No. 20 of 1961]

.. (Received the assent of the President on the 8" dayofJuly, 1961)
An Act to provide for the non-applicability of certain laws to grants or

- . transfers from the central government or the state government and to declare the

validity ofthe provisions,restrictions, conditions and limitations containedin

- or imposed:by such grants or transfers, Be it enacted by the Rajasthan State

~ Legislaturein the Twelfth Yearof theRepublicofIndiaas follows:
- I-.. hort title, extentandcommencement: -(1) this Act may be called the

se leonGovernmentt Grants:Act, 1961.((2);It extends toie whole ofthe

 

   

  
    

 

  

 

aeapplied to any ¢‘grantof

madeorrhereatter tobemadeoh ,E :     
Ae himebut.every such

shall takeeffectasifneitherot‘the saidActshadbeenpassed.
4." _Government grants to take effectaccording totheir ten
oe Te‘strictions,conditionand limitations evercontained nysuch grant of

transfer as isreferredto in section2orsection 3shallbe valid and shall
takeeffect according to theirtenor,anyprovisioncontainedin any of the
Acts mentionedin those sections orany ruleoflaw, statute or enactinent or
any decree or direction of a court ofcompetentjurisdiction to the contrar
notwithstanding. Sry

Repeas:- The Government Grants Act, 1985. ofthercentral |
as fences to orstand adopted to the whole or any part ofthenuetren
and all other corresponding lawsin forcein any part of the state are here
repealed and serial number 35 of the schedule to the Rajasthan Adaptation of
Central Gadinanpe, 1950 RajasthanOrdinance 4 of 1950. is hereby omitted.
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GOVERNMENT OF RAJASTHAN

LOCAL SELF GOVERNMENT DEPARTMENT
No. Jaipur, Dated 15-09-1983

| ORDER ee |
No. OE/F-19 (Campaign)DLB/83/5783.. ine suppresssion of this

riepariiient circular No, D.745/F.10 (22) LSG/A/59dated27 "April 1959 &
memorandumNo, F,10 (29)LSG/A/58dated 26 February] 1962 and ail other
orders issuedinthis behalf, thestate government have been pee tosanction
allotmentofland free of cost and issueofpatia on a nominalfees ofRs.5.00

in state governineat grantAct,|196] (RajasthanAct No.’20of
CCU ig the land for the I ast40 y

   

 

  
  

 

  
  

  

   

ority in.‘aseofNazul
nv other kindofland.. ne  

 
 

   palfrshallIbesipsiedaccortingh : ’
4. In case of land whichisunder disp: te:or forwhich legal seeding are

pendingin any law courtor‘before any.authority, no patta shall be issued
until the caseis finally decided,

5. The Patta shall be issuedin:ccordance with thre provisions containedin the
Rajasthan Municipalities (Lisposal of Urban Land) Rules, 1974,

6. Incase ofany dispute, the decision ofthe collectorin this regards shall be final.
By order of the government.

? (J.S. Yadav)
Wt Dy, Secretary to the government,
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GOVERNMENT OF RAJASTHAN

LOCAL SELF GOVERNMENT DEPARTMENT
No, F.80) (Rules)LSG/2000/ 15662 Jaipur, Dated 2401-2000

: ORDER

In First Para of this department order No.OE/F-19 (Campaign)

DLB/83/5783 dated 15-1-83, after the expression “40 years or more” and

before the expression |“on the following condition” the expression “and 20
vears or more in case of scheduled casts and schedule tribe person” shall be
inserted. ees

(C.B. Sharma)
‘Dy. Secretary of the Govt.
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" Patta shall be issued for the Area of the land which has beenbuiltupon by kuechs
Pucca constriction there on vith a maximum area orthe 300 Sq. Meters only."
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